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Misc.(Bail) Case No. 03 of 2022

ORDER
Seen the petition No. 0412022 uls 439 Cr.p.C. filed by

one Harekrishna Das @ papu Das, seeking bail for accused Smti

Sewli Das @ Baby Das, in connection with Dhekiajuli pS Case No.

7461202L uls 302134 of IpC, corresponding to GR Case No.

4609127.

I have heard the learned lawyers appearing for both

sides. I have also gone through the contents of the case diary.

Learned counsel for the State Mr. Munin Chandra

Baruah assiduously contended that there is overwhelming

incriminating materials against accused having been involved in the

offence and the case is heinous in nature and therefore, accused

do not deserve to be released on bail.

On the other hand, learned counsel appearing for
accused contended that there is remote chance of present accused

having been involved in the commission of the alleged offence as

her residence is situated at a distance from the house of deceased

and she has been arrested by police when she visited the house of
deceased as a mark of curtsey visit being the relatives, Therefore,

learned counsel for accused prays for bail.

Having heard the learned lawyers appearing for both

sides and on careful perusal of the case diary, it appears that the
investigation of the case is still going on. The viscera report from
FSL is yet to be collected by the LO, Though it is a case with the
alleged history of hanging there is no conclusive evidence emerged

about the cause of death of deceased. There is allegation of
subjecting both mental and physical torture by the in_laws of
deceased. In the absence of complete evidence regarding cause of



death of deceased curpabirity of accused with the offence cannot be
ascertained at this stage.

Situated thus, the prayer for bail of accused Sewli Das
@ Baby Das is rejected at this stage.

The bail application is accordingly stands disposed off.
Let the case diary be returned.

Al>--
(C.B, Gogoi)

Sessions Judge,
Sonitpur,Tezpur.
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